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asked Centre to Write off loans worth Rs.
2100 crores;

(b) if so, Government's reaction thereto;

(c) whether the entire amount is proposed
to be written off; and

(d) if not, to what extent and the steps
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRA SHEKHAR MURTHY): (a) Yes
Sir.

(b) to (d) As per the recommendation of
the Tenth Finance Commission which has
already been approved by the Government,
5% of the repayment due with respect to fresh
Central loans given during 1989-95 and
outstanding on 31st March, 1995 shall be
waived off. Debt relief to Orissa during the
period of the Tenth Finance Commission i.e.
1995- 2000, as assessed by the Tenth Finance
Commission would be Rs. 17.50 crores. In
addition Centre would also write off debt
equivalent to the debt retired by the State by
utilising the disinvestment proceeds of its
Public Enterprises subject to a ceiling of 20%
of State's equity in Public Enterprises as on
31st March, 1995. The State would also be
eligible for debt relief under the scheme of
debt relief linked with fiscal performance of
the State as recommended by the Tenth
Finance Commission vide para 12.38 of its
Reports. Twice the percentage improvement
of the ratio of revenue receipts (including
devolution and grants from the Centre) to total
revenue expenditure in a given year with the
average of corresponding ratio in the three
proceeding years of repayment pertaining to
fresh Central loans to States during 1989-95
and as outstanding on 31st March, 1995
would be written off. The loan waiver to the
Government of Orissa during 1995-2000
would be covered by the Award of the Tenth
Finance Commission.
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Telecast time earmarked for Bengali
Programmes

*236. SHRI ASHOK MITRA: Will the
Minister ~ of  INFORMATION  AND
BROADCASTING be pleased to state:

(a) the proportion of the total telecast time
in Doordarshan I and II channels earmarked
for telecast of programmes in Bengali;

(b) the proportion of total time allocated
for broadcast of news in Bengali through
these two channels; and

(c) whether the content of all program
mes telecast through these channels,
including the reporting of news, is required
to be vetted by the authorities in New Delhi?

THE MINISTER OF INFORMATION



